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T THE CEIITRAL ADMINISTRAT IVE TRIBMIAL,

JATRTR BEMNCH, JATIPUR
* Kk k

CF Lo. 59/199% (CA 10.97/1295)

xodnl Rehman ko Vragpariyon Ia Mohalla, Iear Mas jid
Marayana, Distt. Jaipur.
.+ Petitioner
versus
i. B enltatashwaran, Gensral Manadger, West=rn Railway,

Churchgate, Mumbai.

2. Dev Raj Sharma, Divis ional Railway Manajer, Western

Railway, Jaipur.

eo RE sp ondents

Mr. 5..5.Hasan, counzel £or the re spondents.
CCRAM:
Hon'ble Mr. comal Frishnz, V ise Chairman

Hon'ble Mr. C.F.3harme, Administ rat ive Member

per Hen'Gle tir. Sopal krishina, Vice Chalrman

Pet it icner, Abdul Rehman haz f£iled this Contempt Pet it ion
under Section 17 of the Administrative Tribunals hct, 1965,
stating therein that the responderts by not implenert ing
the crdsr oF the Trikbunal passed in Ok M0 .97 /1995, have

comititted oontempt of court.

= We have heard the ciunse 1 for the parties anl have
gone through the records of the cage.

3. The lezrned counsel f£or the reenondents has filed
E
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thz oase of the petiticrer £or grard of compazs ionate
appointrent o The respondents have stated in their reply
that the casgse of the petitiorzr has kzen July considzred

vide Amn.R1l. We are of the view that no sasz of conterngpt
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made out in thsse circumstanceszs. The Jontermp

is. Jdismizzed. ot izes izsued are discharged.

e
(0.p.Sharma} (Gopal I~..L€.\_’sh na)

2Administrat ive Mzmber Vice Chairman
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